CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW gKLH!

CP NOQ. 10272002
MA NO. 348/2002
QA NQ. 356/2002

This the 8th day of August, 2002
HOM’RLE SH. KUILDIP SINGH, MEMRBER (1)
HONRILE KH. M.P_SINGH, MEMBER (A)

1. Sh. S.K.Panigrahi,
g/0 late Shri Hipra Charan Panigrahi,
Jr. Eeconomie Investigator,
Qffice of the NGFT,
Miniatry of Commeros,
Udyng Bhawan, New Delhi.

2. Shri M.K.Kaughal,
s/a Sh. . N haushal,
kr. Invegtigato
Qffice of D.G.*.L
Minigtry of Commerne,
Udyog Bhawan, New Delhi.
{(By Advoeate: Sh. S.N_Khanna)

Vergus
1. Sh. N l._.leakhanps

Direntor Gnnnre! ot Foreign Trade,
lidyvaog Bhawan, New Delhi.

b

Sh. A K. M. Chakankar,

Jt. Dire t”, mereral of Kaoreign Trade,
Udvng Bhuwan, Mew Delhi.

(Ry Ad\nrufe' Sh. H.N.Hingh)

ORDER (ORAL)

Ry Sh. Knldip Singh, Memher (1)

In QA-356/2002 vide order dated 12.2.2002 wherein the
pplicant had challenged the aelection of gertain nersons
Thia Court had directed the parties to maintain gtatus quo as
an date. 't was also eolarified, in . other words, in case
Resp. 3 and 4 have not sctually assumed the charge of the

aforeanid promotional posts, they are restrained from assuming

chargse. 't wam further clarified theat pregent restraint will



2. Applicant hasg filed the pregent (CF

"the interim order. Applicant
servige aoaf the dinterim order on 13.2.2002 Hesp.3 & 4 wsere

ge ¥ the mervice of the atay
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arder agmad hy thig Tribunal. Thug, the regapondents sre in
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. However, respondenta have filed the reply to OGP and
a!oﬁgwith' that they have anneved Annexure-RH showing that Sh.
Héa}bér Sharma had assumed charge on 7.2.2002 a2t 4 p.m
Similarly &h. Jai Karan had also asgsumed the ¢charge on
7.2.20002 at 4 p.om. Thus, the rharge repnrt submitted hy the

respondents  shows  that hoth these respondents Rajbir Sharma
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iggued hy thig Court. Hence, we find no contempt i{s made outl.
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( MTP. SINGH ) (
Memhar (A)




